
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

Original Application No. 1126 of 2024 

Veer Singh & Anr.      Appellants 

Versus 

Union of India and Ors.      Respondent  
I N D E X  

S.No. Particulars       Pages  

 

1. Reply on behalf of the respondent no.8 

 District Magistrate  

 
2. Annexure R-1 

 A copy of the letter  

dated 22.06.2023 

 

3. Annexure R-2 
 A copy of the letter  

dated 23.11.2023 

 

4. Annexure R-3 

A copy of the letter  

dated 16.01.2024 
 

5. Annexure R-4 

A copy of the letter  

dated 17.02.2024 

 

6. Annexure R-5 
A copy of the letter  

dated 26.02.2024 

 

7. Annexure R-6 

A copy of the letter  

dated 03.04.2024 
 

8. Annexure R-7 

A copy of the order  

dated 19.06.2024 

230



9. Annexure R-8 

A copy of the conditions  

dated 24.04.2024 

 

10. Annexure R-9 

A copy of the letter of intent  
dated 24.08.2024 

 

11. Annexure R-10 

A copy of the report  

dated 20.11.2023 

 
 

 

 

 

 
 

 

 

Filed by  

 

 
 

[MUKESH VERMA] 

Advocate for the applicant 
Ch. No. 50, Old Block 

Supreme Court of India, 

New Delhi 110 001 

(M) 9810108098 

E-mail: mvermadv@gmail.com  

New Delhi  
Dated: 28.01.2025 
 

231

mailto:mvermadv@gmail.com


harma 

vocate 
NSI 
525\12 
0-9-27 
INDI 

BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

Veer Singh & Anr. 

Union of India & Ors. 

1. 

BENCH, 

KOLARgtainabie 
Rany)ar Sharna 

NEW DELHI 

.JHANSI Rega. No.-9525\12 

Original Application No.1126/2024 

MOST RESPECTFULLY SHOWETH: 

Versus 

REPLY ON BEHALF OF RESPONDENT NO.a 

DISTRICT MAGISTRATE 

..Applicant 

That the above original application has been filed by the applicant 

before this Hon'ble Tribunal seeking to pass an order directing closure 

of all sand mining operations in the district of Jhansi on the Betwa 

River within the State of Uttar Pradesh; pass an order for framing of 

strict guidelines to fix accountability of concerned statutory authorities 

under the laws enunciated in schedule 1 to the National Green Tribunal 

Act, 2010 in order to safeguard the environment from damage caused 

by unauthorized mining. The applicant has further prayed to pass 

order/ direction with respect to the damage aCcrued to the 

environment and to provide relief and compensation for restitution of 
the damaged environment; direct all the respondents to ensure strict 

compliance of terms and conditions of post environment clearance for 

mining and environment protection and lastly it has been 

Ocaayed that pass such or furthers orders as this Hon'ble Tribunal may 

...Respondents 

Valied iugto 20-9-8dem fit in the facts and circumstances of the case. 

NOTARJALG. i NOTARLAL 

That the district magistrate/answering respondent has been impleaded 
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as respondent NO.8 in the above original application hence the reply 

to the above Original application on its behalf is submitted as follows: 

REPLY TO THE ORIGINAL APPLICATION 

1. That the lease for sand/Morrum situated on the Betwa river bed in 

land number 321Ga area 10.000 hectares situated in village 

Salemapur Tehsil-Moth of district-Jhansi was approved/executed in 

favor of M/s Shubh Construction Prop. Smt Shashi Devi wife of Sri 

Virendra Kumar R/o 168/19 Nonia Mohal, Katra, District-Banda for a 

period of 05 years (From dated 16.01.2021 to dated 15.01.2026) 

after the project proponent obtained Environmental Clearance (EC) 
dated 06.01.2021 issued by SEIAA,UP and Consent to operate (CTO) 

on dated 05.02.2024 issued by Uttar Pradesh Pollution Control Board, 

Lucknow. 

2. That it is relevant to mention here that the tehsil level task force is 

constituted under the chairmanship of Sub Divisional Magistrate, 

Tehsil-Moth and the mining lease in question was being inspected from 

time to time by the said tehsil level task force members and by a team 

constituted by the Directorate of geology and mining, Lucknow on 

11.01.2024 and 

24.02.2024 in which violation of rules incorporated in the UP Minor 

Mineral (Concession) Rule, 2021 was found. Thereafter, as per the 

provisions mentioned in the said rule penalty was imposed over the 

leaseholder vide letter no. 1831/30MMC/ 2022-23 dated 22.03.2023 

A amounting of Rs. 5,25,000.00, letter number 1657/30MMC/2023-24 

dated 03.03.2023, 

D:oca, He,-1525\12 

21.11.2023, 05.01.2024, 

dated: 23.11.2023 amounting of Rs. 6,11,600.00, 1924/30MMC/ 

0202943-24 dated 16.01.2024 amounting of Rs. 10,00,000.00, 
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mar $ 

JHi 
No. 

upto 

2059/3OMMC/2023-24 

&5(pg. No. to ) 

22,23,380.00 and 2083/3OMMC/2023-24 dated 26.02.2024 amounting 

1,00,000.00 respectively has been imposed. ANNEXURE R- 1, 2, 3, 4 

dated 17-02-2024 amounting 

3. That the last surprise inspection of the above mentioned area was 

done on 30.03.2024, in which boundary pillars were not installed on 

the boundary coordinates in the mining lease area,, illegal mining was 

done by using prohibited machine (Lifter) outside the approved area 

and 390.00 cubic meters of minor mineral Balu/Morrum was stored, 

which is provision of Rule-3, 36 (1) and 42H (1) of the Sub Mineral 

(Remission) Rules-2021, a penalty of Rs. 18.76,000.00 was imposed 

under these rules. On repeated violation of the conditions 

mentioned in the lease deed, a show cause notice was issued vide 

letter No.- 16/30MMC/2023-24 dated: 03.04.2024 as to why the 

mining lease approved under Rule-61(1) be not cancelled and in which 

regard submit/present an explanation himself or through your 

advocate. True copy of show cause notice dated 03.04.2024 sent by 

answering respondent to the above lessee is annexed herewith and 

of Rs. 

4. That due to repeated violation of the conditions prescribed in Rule-3, 

36 (1) and 42H (1) of the UP Minor Mineral (Concession) Rules, 2021 

and in the lease deed and due to not depositing the prescribed payable 

installment, DMF and TCS in time and due to non-submission of any 

çlarification/reply for the notice no 16/30MMC/2023-24 dated: 

03.04.2024, following orders were passed vide Office order No. 

3730MMC/2024-25 dated 19.06.2024: 
.oiste 

2.gd upto 20-9-27 

marked as ANNEXURE R-6 (Pg. No. to ). 
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I 
mke 

a) The mining lease was cancelled under Rule-61 of the UP Minor 

b) The lessee (M/s Shubh Construction Prop. Smt. Shashi Devi wife of 

Shri Virendra Kumar resident-168/19 Nonia Mohal, Katra, District 

Banda) was put in the black list for a period of two years under the 

Mineral (Concession) Rules, 2021. 

c) Recovery of the outstanding amount of penalty and installments 

totaling Rs.1,48,69,052.00 as in the form of arrear of land Revenue. 

A true copy of lease cancellation order dated 19.06.2024 is annexed 

herewith and marked as ANNEXURE R-7 (Pg. No. to 

provisions mentioned in Rule-61 (2). 

5. That due to the mining lease area in question becoming vacant after 

cancellation vide Order no- 293/30MMC/2024-25 dated 19.06.2024, 

the area was advertised under the instructions given in Government 

Order No. 781/86-2020-14 (S)/ 2020 Geology and Mining Department, 

Government of Uttar Pradesh, Lucknow dated: 23.05.2020, by letter 

No.:- 402/30 MMC/E-Tender/Sand/Moram/2024-25 Dated: 24/07/ 

2024 for a short term mining exemption (mining permit) for a period 

of 06 months and Letter of Intent was issued through office letter 

No.557/30MMC/2024-25 Dated 24.08.2024 in favor of Highest E 

Tenderer. 

.ate 

). 

True copy of notification dated 24.07.2024 0s annexed herewith and 

marked as ANNEXURE R- 8 (Pg. No. to ). 

.tio.-25\12 

True copy of letter of intent dated 24.08.2024 issued in favor of 

Highest E-Tenderer is annexed herewith and marked as ANNEXURE 

RA9 (Pg. No. to ). 

235



6. That apart from this, in the order dated 23.10.2024 passed in original

application No.-1126/2024, Veer Singh vs. State of Uttar Pradesh,

filed in this Hon'ble National Green Tribunal, New Delhi it has been

mentioned in point number-04 that

"It is also the allegation of the applicant that on account of falling 

in the pits created by private respondents due to illegal mining in the 

river-bed, two villagers had drawn" 

With reference to above, this is to state that in the case in 

question, it has been mentioned in the report dated: 20/11/2023 

submitted by Police Station-Poonch District-Jhansi that on 09.03.2023, 

in the Betwa river under the Earch bridge within the Police Station­

Poonch area, 02 youths (1) Surendra Kumar Ahirwar son of Shri Laxmi 

Prasad resident of Mohalla- Ramganj town and Police Station Earch 

district Jhansi aged-26 years (2) Sunil son of Shri Rajesh Ahirwar 

resident of Mohalla Ramganj town and Police Station-Earch district 

Jhansi aged 22 years, who had gone to take bath in Betwa river, they 

had drowned in the deep water while bathing. The proceeding of 

Panchayatnama and post mortem were conducted for the dead bodies 

of the above deceased persons. Surendra Kumar Ahirwar and Sunil 

Ahirwar had gone to take bath in the above river. While bathing, due 

to high water level in Betwa river, both of them died due to drowning 

in the deep water of the river. True copy of report dated 20.11.2023 of 

Police station Poonch district Jhansi is annexed herewith and marked 

as ANNEXURE R-10 (Pg. No. to ). 

Through Counsel 

Respondent 

No.8 

(MUKESH VERMA) 

ADVOCATE FOR RESPONDENT N0.8 

Ch. No.50, Old Block 

Supreme Court of India 

New Delhi-110001 

(M) 9810108098

E-mail: mvermadv@gmail.com
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Veer Singh 

1 

State of Uttar Pradesh & Ors. 

2. 

3 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI. 

I, Avinash Kumar aged about 41 years, District Magistrate, Jhansi presently 
at New Delhi do hereby solemnly affirm and state as under: 

VERIFICATION: 

Original Application No.1126/2024 

hana 
cate 

25112 
\'asi 20-9-27 

Versus 

That the deponent is posted in above capacity as such he is fully 
Conversant with the facts of the case as such is competent to swear in this 

affidavit. 

AFFIDAVIT 

That | have read the accompanying reply to the Original Application 
No.1126/2024 filed by applicant and understood the contents thereof the 

same are true and correct as per my personal knowledge and belief. 
That the Annexures accompanying are true and correct copies of their 

respective originals. 

INDI 

Verified at New Delhi this the o2_ day of February, 2025. 

I, the above named deponent do hereby verify that the contents of above 
affidavit are true and correct as per knowledge and belief, no part of it is false 
and nothing material has been concealed therefrom. 

Certified that the foregong sta)2 
sworn before me s aRin by Shri/SmUKu.Avlm 
hom tne c<rnte 

?ocev 

t th, affigavit have 

»een read *yas LAatto and w, 

GAa Sharn 

...Applicant 

XAOS 

...Respondents 

1y4ar o o dia, 

A 2) 2 p2 

Deponent 

Deponent 

237



TE-- 1831 /3OVHOYHOTìo/ 2022-23 

1 

2 

ftergei,. 2021 
A-60 sfreifgT 

uftfetft: 

(50 ) 
3 

50,000 00 

25,000 00 

07 

2. 3UN feero (TN). ÍîI 

07 

ANNEXURE R- 1 

3,50,0u) (0: 

1.75,J:*:,0i 

ipt; fàs fày $H VoN ) 3rufidi 4Ià yy Last date of Inspection yui. iit 

5,25,000.00 
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yiG:-76s7/30HOYHOT0O / 2023--24 

Praf-H0-i0-168/19 lftar;glel, 

(raffi ") 

ufafèrft: 

ANNEXURE R-2 

fai: 93/1) /2023 

V50 18,600.00 T ayg HY 54 F0 93,000.00 yd Rft $ HY 50 5,00,000.0O 
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4aiD-q/30HOYHOTO / 2023-24 

Par-HOiO-168/19 sIi, 

(afui ) 

sfafft 

ANNEXURE R- 3 

f¢ics /6 /al. / 2024 
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yAii-2cy30yHOVHOT0IO / 2023-24 

AerÍ-HO-TO-168 /19 T EI, 

(aft Mr) 

50 1,87.230.00 X 5 -9,36,150.00 yd RT YE FO 5,00,000.00 yRf f ) 

HRTDHyaT HTET fEich: 11.01.2024 | 

ufafa 

361) ,36(2) yd 42() T J ce0yH f G| TRU fH-58, 602), 60(3) q 60(4) ) 

1 
2 

ANNEXURE R- 4 

3. fetatsiv| 

is/ f 2024 
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sj:-* )y30sH0y4olo/ 2023-24 

fasfo-0--168/19'rI HBIÜI, 

2. folcifaTs0I 

ANNEXURE R- 5 

faiG26/ /2024 

( 3I) 
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yai- f6 /30qHOYTOTO/2023-24 

rarH0-70-168/19 T ABTeI, 

1 

tei: 22.03.2024 fcGAt Akhilesh Raj journalist (@patrakar_raj) y RI eo 

2. 

3 

(ter ) 
20 

H t4 h0 58,500.00 

(îrer ) 
(2) 
15 

gfif 

(Aer 

ANNEXURE R- 6 

1.3 

fis 03 /o 4/ 2024 

GYIIU (qNIR) AHTA-2021 AyH-3, 36(1) q 42T(1) T qe Beo 

1 X2X 3) 

10,00,000.00 

390 

È| HH 

T Ri, 

X 5 = 2,92,500.00 ô gfRT T fyA-58 3i 

HUT À sfrafrgT 3ÍfATTId HEqeT qA-58, 60(2). 60(3) T 60(4) 3fctfeT 

17.02.2024 
GYHIR �ÊYIgY 4 H-2083/3040HOTTO/ 2023--24 fia: 

380.00 y RUT 31TGT fi: 30.03.2024 

50 18,76,000.00 yoTR hã 3RItT RTT 50 40,99,380.0o gfG frf 
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qaio 293/304OqHI0O/ 2024-25 

HRU-36/3040yHO0TO 2024-25 

2 

4780000 

4780000 

4760000 

4750000D 

4900O 

478000 

47B0000 4000 
1.102R1 

4790000 473000 
D1.112021 

01 0420RT 

4T3G00 
D1 0$2121 
473000 

4760000 40000 
C1122eI 01.0220e1 

147200 

s236000 523600 

5238003 

523000O 523800 

5236000 
1t322 

5236300 523300 
31 D¬ 2 
523800 523900 

52380D 

4 

190400 

95200 

95200 

95200 

95200 

95200 

95200 

S5200 

95200 

209440 

104720 

104720 

104720 

104720 

104720 

104720 

5 

9520000 
06.10 2020 

4760000 
3001202 

4760000 
24 02 2021 
4760000 
19.032021 

4760000 
2204 2021 

6760000 
28.052021 

21.012022 

5236000 
91.012022 

50 

(aftsi 3rg) 

6 

952000 
31.12 2020 
476000 
04,02 2021 

476000 
06.03.2021 

10.112022 

476000 
23.03.2021 

476000 

4760000 476000 
24.09.2021 27.09.2021 

4760000 476000 
20.102021 28.10.2021 

4760000 476000 
30.112021 30.11 2021 

10472000| 1047200 
05.02 2022 
523800 
05.02 2022 

5236000 523600 
28.02 2022 07.03.2022 

5236000 523600 

23.04 2021 

476000 
28.05.2021 

5236000 523800 
2052022 05,052022 

5236000 523600 
319520n2 31.052022 

5236000 523600 
21.11 2022 

18.04.2024 

7 -

190400 

95200 

95200 

95200 

95200 

95200 

95200 

95200 

95200 

209440 

104720 

104720 

104720 

104720 

104720 

104720 

8 

108444 

103280 

ANNEXURE R-7 

rio: |9 /06/2024 

10 

18 ufàgrcr qÍda 
15 tftRTGT atts 

StoyHogsO 
11 

14630 

10750 

12 13 

2) 

30.03 2022 31.03.2022 
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(3) 

380136 

126712 

126712 

128712 

1900868 1141800 1900668 154173 

4680 

12740 

20540 

5460 

23920 

6608 

13688 

7316 

29326 

4515 

ANNEXURE R- 7 

15376 

118712 

6335560 246796 

11360 

73840 

56800 

187440 

6335560 

25820 

6335560 

128712 

126712 

253423 

115192 

115192 

115192 

115192 

115192 

115192 

115192 

115192 

230284 

104720 

104720 
(2) 

22.03.2024 
633556 

16 02 2024 
633558 

10.02.2024 
1267112 
01.12.2023 

575960 
28.11.2023 

575960 
28.112023 
575960 

01.06.2029 
575960 

29.04.2023 
575960 

20.03.2023 

5759600 115192 

575960 
02,03.2023 

575960 
02.03.2023 

575960 

02.03.2023 
1151920 

30.11.2022 
523800 

28.02.2024 

21.11.2022 

6335560 
2801 202A 

6335560 

523600 

19,012024A 
12671120 

01.122023 

28.10.2023 
5759600 
31.052023 

5759600 
29.04.2023 
6750600 

25.032023 759800 
27.022023 
5759600 

20.022023 
5759600 

03.02 2023 
11519200 

15.112022 
5236000 

126712 

11.11.2022 

126712 

5236000 

120712 

126712 

126712 

253423 

115192 

115192 

116192 

115192 

115192 

230284 

104720 

104720 

01.062024 
633556 

01:052024 
633556 

01042024 
033550 
01.03.2024 

633558 
01.02.2024 
833556 

01.01.2024 
1267112 
01.12.2023 

575960 
01.11.2023 

575960 
01.10.2023 

575960 
01.01)2023 

575930 
01.052023 
575960 

01.04.2023 
575960 

01.03.2023 
575960 

01.02.2023 
575960 
01.01.2023 

1151920 
01.122022 

523600 
01.11.2022 

523600 

01.06.2024 
6335560 

01.052024 
6335560 

01.04 2024 
6335560 

01.032024 
6335560 

01.02 202A 
6335560 

4c01.012024 agt 12671120 
01.12.2023 

5759600 
01.112023 

5759600 
01.10.2023 

5759600 
01.00.2023 5759300 
01.05.2023 
6750600 
01.04,2023 
5759600 
01.03.2023 
5759600 
012.2023 

01.12,2022 

5759600 
CTo1.01.2023 qs 11519200 

5236000 

24-26) 
qt 

01.11.2022 
5236000 

(23-24) 

633556 37488 

633558 

633556 

04.11.2023 
5759800 115192 

115192 
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1 

rT-16/30;HOVHORo/ 2023-24 fei: 03.04.2024 GIRI fe Afa fhy UT| fort Hare 

3 ovlogHo 

(3) 

Volume Mismatch Hgey nfeT fs: 05.03.2024 
6 3d I e fiE: 03.04.2024 

ANNEXURE R-7 

2,01,48,480.00 
((oT 1,90,06,680.00 + 11,41,800.00 ) 

20,54,841.00 
(GToyHOqF0 19,00,668.00 + 1,54,173 ) 

3,80,136.00 
86,215.00 

40,99,380.00 

2,67,08,140.00 

2,67,69,052.00 1,19,00,000.00 
= 1,48,69,052.00 

(4) 
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2 
3 
4 

5 

4) 

ANNEXURE R-7 

frear, 
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iST kPO /30 F90=0/-PfAEI/I/ a/ 2024-25 

1 

2 

2 

3 

3 4 5 

321 

(vg-1) 

321T 

010, 
470 

7 

Latitude 

8 

Longitude 

B- 26°-39'-30.90"7a°-68'43.40 
C-25-39-28.10"78°-6847.90" 
D-25-39-21.10"|7e°-58'-31.30" 

B- 25 43-24.19"79°-05-01.30" 
G- 2548-22.36" 79-06-07.80" 
D- 254S-03.3079°-05-00.17" 

10 

B- 25° 48-3643"|79°-48'-35.03" 
C-2546-22,40 79°-1849.20 

ANNEXURE R-8 

11 

D-2546-474"79°.48-53.11" 
E- 26°-48-46.68"|79°.18'45.32 

fia-24 /o7/2024 

(gThe) 

4.500 A-25 -39-23.90 78°-68'-36.30" 150.0o 22.500.00 33.75,000.00 16,87,500.00 

50 ufrra) 

10.000 A-2548-04.57"79464.80" 150.0050,000.00 75,00,000.00 37,50,000.00 

13 

12000|A 25-45-33.40"|791831.10" 150.00 48,000.00 72,00,000.00 36,00,000.00 

....2 
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5 

6-

7 

. 

S. 

. 

A. 

. 

(2 ) 
ANNEXURE R 

ai//Fui -ffdi "etenders.up.nic.in" ed 34E 

....3 
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19 

20 

(4) 

7- 39 fMeor (a)/VH 3fEort (gf), s| 

ANNEXURE R-8 250



1 

/30H0HORTO/2024-25 

2 

VIRIGYT HRI 781 /86-2020-14 (HIO)/2020 HdCg d atcH faTT, BO9O ITH, 

yd fetRG y4 o f¢aH (Hica: 06.08.2024 10.00 g yai-g ficE: 13.08.2024 h 5:00 

3TRIT G-321T 
Aab-10.000 tatur 

31T4-4 (Letter of Intent) 

a 06 HI5 FUHacii- 1963 

H|EI (0fo ) 

3 

50,000.00 

(50 ufa olo) 

150.00 

(60 ufT uoflo) 

5 

2089.10 

(ao ) 

6 

faica: 94y8/2024 

ANNEXURE R-9 

aT 50 

(tO ) 

7 8 

(60 ) 

(7-8) 
(3x5) 

10,44,55,000.00 5,22,27,500.00 37,50,000.00 4,84,77,500.00 

(Letter of intent) f-rfT fh I ffe 02 rt faH 3T s0TYG-i 
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4 

5 

6 

7 

8 

9 

10 

11 

12 

(2) 

ANNEXURE R- 9 

(1) The Weigh bridge device should use the MQTT protocol to transmit data. 

in cloud. 
(2) The Weigh bridge device should transmit data over the internet to l0T infrastructure 

...3 
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15 

16 

17 

yfafetfy: 

3� ;TT, uGT, f | 
4- fieor, f 

(3) 

ANNEXURE R-9 
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ANNEXURE R-10 

Tg. qa0E 1618/30TH0UrOrftor2023-24 fRtR 20.11.2023 Hrftr eis: 

FYT AY Ta0& 1618/30q40;H0fto/2023-24 fais 20.11.2023 * 

fei# 2U. i1.2023 201)-23 
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